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Denial of benefits under provident fund,

bonds and minimum wanes acts to lakhs of

mine workers of Rajasthan
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Strike by Sringar Bar Association
and Non-appearance of Government's
counsels in respect of Government cases

SHRI JAGMOHAN (Nominated): I would
like to draw the attention of the Ministry of
Law and Justice and the Ministry of Home
Affairs to the strike of the Srinagar Bar
Association that has been continued since
August 1. The apparent reason given is that a
judge of the High Court has been transferred.
But the ponit is that even those advocates
who want to attend, they are not being
allowed to attend. They need protection for
attending the court. The Government should
provide them adequate protection for
attenting the court. The High Court should
also start hearing the cases and those people
who are not able to produce their advocates,
the Government can make arrangements for
their advocates, as is the usual practice.

The second point which I would like to
make is that even with regard to the cases
which are listed, the counsels who have to
appear on behalf of the Union, are not
appearing even in Jammu sometimes because
of the attitude of indifference and so on.
There were many important cases in which
some pro-Palria-tani elements are bringing
out writ petitions. In those writ petitions they
challenge the accession to India and make all
types of mentions, which are really nothing
but reproduction of the Pakistan propaganda
literature. They are produced in the court and
then published in the



